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Present :~ Sh. M.K.Bhardwai. proxv for Sh.
fA.K.Bhardwai. for the applicants in Ma
foriqainal respondents).

None for the respondent in MA (oridginal
applicant).

Heeard the proxv counsel for the applicants in

MA .

" Z. It is seaen that the order of this Tribunal
.

which' was passed in 0A 556/2003 on 12~3-2003 giving
-%3?,pre$mondents two months’time from the date of
"Féceiot of that order to complv with the said order.
It is, however, observed that over four months bhave

L
passed and the order of the Tribunal is yet to be

complied with by the respondents.

3. Proxv counsel for the apelicants in MA& has,

”»
however, submitted that as about four channels/units

of the respondents are involved in the matter of

fapﬁmLiance of the order of this Tribunal, it has taken
KL
considerable time on the part of the respondents to
?%ve taken necessary steps to imblement the orders of
this Tribunal. The exerciseg on the part of the
[4 A0 S S65H B ) bt

r@soondentﬁL‘for complatin the*}molementation$ of the
= &

orders is still incomolete.lfThat being the casgx

.ATﬁL Counsel for the applicants in MA has
submitted that the respondents” prayer for allowing
them another four months’time to implement the orders

of the Tribunal in the said OA may be allowed.
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; I have considered the brayer of the

applicants in'Mé énq/considerinq the fabtvthat already}
aver four ﬁonths’have elapsed since the veriod of two
months, which was given to the resoondenfs to complw
. s o= g

with the ordersjlﬁhe resodndents are“hereby given only
two monthg.time from the date of receiotlof a copy of
this order to complvy with the orders as”given in Oh
556/2003. |

Y

&. As the matter hés alreadyv been'verv badly
delayed bv the original respondents, the need to serve

jﬁﬁtice on fhe’ opposite partv (applicant in‘ @a);'is
beina dispensed with. |
&

7. With these observations, MA stands disposed

7 -

of.
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